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August, 1973, publishing the Textile 
(Production by Knitting, Embroidery, 
Lacemaking and Printing Machines) Control 
Amendment Order. 1973, under sub-section 
(6) oi section 3 of the Essential Commodities 
Act, 1955. [Placed in Library see No. LT. 
5927/73]. 
III. A copy (in English and Hindi of the 
Ministry of Commerce Notification G.S.R. No. 
1122 dated the 24th September, 1973, 
publishing the Rubber Board (Service) 
Amendment Rules, 1973, under sub-section (3) 
of section 25 of the Rubber Act. 1947. [Placed 
in Library, see No. LT. 5928/73]. change 
Regulation Act, 1973 

I. Notification under the Foreign   Ex- 
 
II. Audit Report on the Accounts (1971-72) 

of the Andhra Pradesh State Financial 
Corporation, Hyder abad 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Sir, I beg to lay on 
the Table: 

I. A copy (in English and Hindi) 
of the Ministry of Finance (Depart 
ment of Economic Affairs) Notifica 
tion S.O. No. 3043. dated the 27th 
October, 1973 under sub-section (3) 
of section 79 of the Foreign Exchan 
ge. Regulation Act. 1973 [Placed 
in Library see No. LT. 5861/73]. 

II. A copy (in English and Hindi) 
of the Audit Report on the Ac 
counts of the Andhra Pradesh 
State Financial Corporation, Hyder 
abad, for the year 1971-72. un 
der sub-section (7) of section 37 of 
the State Financial Corporations 
Act, 1951, read with sub-clause (hi) 
of clause (c) of the Proclamation, 
dated the 18th January, 1973, issued 
by the President in relation to the 
State of Andhra Pradesh. [Placed 
in Library see No. LT. 5863/73]. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 
Nepalese ban on export import trade of 

foreign companies 
SHRT HARSH DEO    MALAVIYA (Uttar 

Pradesh): Sir, I call the atten. 

tion of the Minister of Commerce to the 
reported ban imposed by the Government of 
Nepal on foreign Companies from carrying on 
the export-import trade and its likely effect on 
the Indian owned or financed companies 
carrying on business in Nepal. 

THE MINISTER OF COMMERCE (PROF. 
D. P. CHATTOPADHYAYA): Chairman, Sir, 
the Government cf India have seen press 
reports of a Communique stated to have been 
issued by the Ministry of Commerce and 
Industry of Nepal according to which— 
"Exporters of finished jute pro-duels to 
countries other than the ones already 
importing the same from Nepal will 
henceforth be allowed an additional five per 
cent bonus in the form of incentives. But the 
firms run by the foreigners or in collaboration 
with them will not be permitted to export and 
im-i  goods to and from Nepal. 

The new steps are intended for making the 
trade diversification policy still move 
effective as well as to encourage the foreign 
investors to go into industrial ventures. The 
underlying purpose for not permitting foreign 
firms based in Nepal to export jute is to make 
use of their technical expertise and investment 
for the country's ind! t ialisation. The principal 
purpose of the new arrangement is to render 
tbe policies and practice of trade 
diversification, import of development 
materials and other consumer floods more 
effective and practical. Also projected is the 
regulation of distribution system in such a 
way that the general public are able to procure 
ar purchase essential eornmodities at 
reasonable rates". 

Our Embassy in Kathmandu has asked for the 
official version of the Statement of the 
Ministry of Commerce and Industry. It is not 
poss1-to make any comment until Gov-
ernment have received the official version 
and the report of our Emir sy and studied 
them. 

SHRI HARSH DEO MALAVIYA: 3ir, I 
am sure that the reply and the remarks of the 
hon. Minister will 
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be entirely endorsed by* the House because 
Nepal is our friendly and brotherly country 
and we have to maintain the best of relations 
with it. I agree that it will be very difficult to 
say anything since he is expeet ng a report 
from our Embassy in Kathmandu and we 
have not yet had the full details. But I would 
like draw the attention of the hon. Min'ster to 
tne Indo-Nepal Friendship Treaty which was 
signed in 1950 and which lays down: 

"The Governments of India and Nepal 
agree to grant on a reciprocal basis to 
nationals of one country in the territories of 
the other the same privileges in matter of 
residence, ownership of property, 
partic'pation in trade and commerce, 
movement and other privileges of a similar 
nature.'' 

This Treaty has been hitherto    in operation  
but  the    Government     of India did not 
encourage these nationals to own property in 
Nepal. I think it was very correct. Of late, 
what has happened  is—again,  I   am     
quoting from a press report—that, "the Nepa-
lese  businessmen were    rather    unhappy at 
the concentration    in    the Indian hands of 
the import and export trade, and for sometime 
now the Indian nationals are not getting im-
port and export  licences". This makes it 
amply clear that while the foreign firms 
would be allowed to set up industries, these 
would not be encouraged to carry on trade, 
especially export and import trade. In a way 
this ig understandable. Our Indian nationals 
abroad, in many countries, for example,  in  
East Africa,  at  a  certain stage dominated the 
trade. And when those countries got freedom 
and their nationals came up, our Indian 
nationals and businessmen had to go out. I 
do'nt think we can take too unkindly to the 
attitude which is being adopted in Nepal 
specially in view of the fact that our Indian 
nationals will be free to set up industries in 
Nepal and they would have the freedom. Still, 
I would like to know one thing from the hon. 
Minister—I cannot ask him any more 
questions because he says he has not yet got 
the information. Sir, there was a report that a 
Nepalese delegation headed by Mr. Nayen 

Raj Pande, Chairman of the National Trad:ng 
Limited of Nepal, recently went to the 
Canton Fair with a shopping list of nearly 
about Rs. 25 millions. H;s Majesty the King 
of Nepal is to visit Peking soon. I am sure, 
we also do not object to this. It is free for the 
Government of Nepal to have ins with every 
country in a proper way But we would like to 
ask whether the Chinese influence there has 
anything to do with this. I doubt very much. 
But we know that the Chinese are very 
unreliable people. They can do anything. 

Secondly, Sir, will the Government ire us 
that in dealing with this question, they will 
keep in view the best interests not only of the 
Indian nationals but also the sovereign and 
inherent desires and rights of the Nepalese 
people and the Nepalese Government to 
exercise their right in their own way? 

PROF. D. P. CHATTOPADHYAYA: Sir. 
as regards the first question whether there is 
any Chinese influence underlying this 
decision, I would like to say that what the 
decision is, we do not know, still less about 
the Chinese influence. We are, more or less, 
sure that the Chinese influence has nothmg to 
do in this matter. About the Nepalese 
interests, I think the Nepalese Government 
themselves are quite capable of looking after 
the Nepalese interests. When it is of bilateral 
relations, we sort out this sort of relations 
through mutual and friendly discussion as 
provided in the Treaty of Peace and 

Friendship. 
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PROF. D. . CHATTOPADHYAYA: Sir, the 
hon. Member wants to know whether Indian 
traders in Nepal have been debarred from 
importing and exporting certain things. As I 
have said, we do not have detailed information 
on the matter. Whatever little information we 
had, has already been submitted to the House 
in the body of my original statement. 

Sir, I do not think there is any reasonable 
basis to apprehend that our very good and 
cordial relations with our neighbour, Nepal—
which are very much evident from the visit of 
His Majesty the King of Nepal to our country 
and also the visit of our Prime Minister to 
Nepal some time back—, will ,be adversely 
affected, Our friendship with Nepal is very 
much there and, in fact, it is improv-ing. We 
appreciate our friendly neighbour country's 
anxiety to revise its industrial and commercial 
policy from time to time, according to its own 
requirements. But, we think, when this sort of 
policy revision is likely to have some bearing 
on national equal treatment provision, i.e., 
Article 7 of the Treaty of Peace and 
Friendship. 1950, we should hold mutual 
discussions in the spirit of the Treaty. We are 
sure that this sentiment of ours is very much 
shared by our friend. 

SHRI BABUBHAI M. CHTNAI 
(Maharashtra): Sir, in view of the fact that we 
have a treaty with Nepal, that we are taking 
great interest in the development of that 
country and we have gone into a Treaty of 
Peace and Friendship with that country, will 
this statement of the Government of Nepal—
for which we only rely on the press statement 
because we haye not yet got an official state-
ment from our Embassy—affect our trade 
relations and the agreement which we have 
recently entered into with Nepal in 1972. May 
I know whether the import and export trade 
which Indian firms in Nepal are having will be 
affected by this notification? The notification 
which the hon. Minister has read states 'all 
foreign firms'. If it is all foreign firms, then 
India cannot be out of it. WiH the hon. 
Minister be    kind 
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enough to assure us that he and his colleague, 
the Minister of External Affairs, would use 
their good offices to see that our friendly trade 
relations are maintained as they are being 
maintained at present? 

PROF, D. P. CHATTOPADHYAYA: Sir, as 
I have already said, both in the provisions of 
the Treaty of Peace and Friendship of 1950 
and also in the Letters exchanged at that time it 
has been provided that when some decision in 
either of these countries is contemplated or 
taken about vital matters likely to affect the 
other country, then some bilateral discussions 
will be held and I have no reason to think that 
form this view, agreed to by us, anybody has 
realised. 

In that context I would like to say and 
observe that if and when some such contigency 
arises, this will be taken care of in pursuance 
of the provisions and in the spjrit of the letters 
exchanged in  1950. 

PROF. D. P. CHATTOPADHYAYA: Sir. 
as I have already said that our relations with 
Nepal are good and cordial, it is not only our 
relations with them, it is a symmetrical rela-
tion. Their relations with us are also 
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[Prof. D. P. Chattopadhyaya] good and 
some of the apprehensions expressed by the 
hon. Members with reference to some other 
countries, I do not think, have much bearing 
in this particular context. 

We have two major treaties. One is the 
Treaty of Peace and Friendship of 19£0 and 
the other is the Indo-Nepal Treaty of Trade 
and Transit negotiated and signed by my 
friend, Lalit Babu, sitting here in 1971 and in 
pursuance of that our trade relation has 
substantially improved as w 11 be evident 
from the figures. Our export to Nepal in the 
year 1971-72 in terms of lakhs of rupees was 
2844 while our import from Nepal was 1027. 
In the year 1972-73 our export was 3507 and 
import 951. So both in terms of figures and 
also in terms of facts we have every reason to 
believe that our relations are good bilaterally. 

DR. K. MATHEW KURIAN (Kerala); Sir, 
in the trade statistics of our country trade with 
Nepal figures only relatively recently. From 
1D51 onwards we have trade statistics and to 
some extent our trade with Nepal in the 1960s 
shows relatively better figures. My question 
mainly relates to two points. With reference to 
our trade relations with Nepal there are a 
number of instances of smuggling, of goods 
being moved between the borders without 
proper authorisation because the whole sys-
tem of inland trade between the two countries 
is not yet on a systematic basis. There is 
sufficient room in the manner in which trade 
takes place through inland routes to suggest 
that there are a number of instances possibly of 
corruption, smuggling, movement of goods 
which, are not authorised and possibly 
therefore there is apprehension in the minds of 
people in Nepal. Blackmarketeers and traders 
who are thriving in the country not only 
because of shortages but also because of the 
black money economy—it is estimated to be to 
the extent of Rs. 1500 crores—with their 
money power are able to move goods across 
the border and resort to unfair trade practices 
which are really in the area of corruption- 
Therefore I would like to know from the hon. 
Minister whethqr any serious attempt 

has been made to understand this problem and 
to identify ways and means of plugging this 
type of unfair trade movements between the 
two countries supported and initiated by 
blackmarketing operators in this country. 

The second question relates to the policy 
regarding allowing Indian ventures in Nepal 
and this also applies to other countries. Sir, 
according to an answer given to a starred 
question which I had put in this tse on 30th 
November the Minister of State in the Ministry 
of External Affairs had informed the House 
that there are now 19 joint Indian ventures in 
Nepal either wholly or partly owned by Indians 
and that the total financial assistance given by 
the Government of India to Nepal up to 31st 
March 1973 amounts to Rs. 96 crores. All 
these 19 ventures are according to my 
information private ventures and this is what is 
said in the reply also. Apart from Rs. 96 crores 
given by the public sector to the Nepalese 
Government for projects there are these 19 
joint ventures all in private sector. The history 
of Indian joint ventures abroad shows that 
contrary to original expectations the 
development of small and medium industries 
through our technology and our skill in 
organising and building up small and medium 
industries abroad has not fructified. On the 
contrary the big business and black money 
operators have gone abroad in the name of 
joint ventures. Sir, jo'nt ventures is expected to 
be one of the methods of export promotion but 
in fact it is the big business houses and black 
money operators who have gone abroad. 
Taking advantage of the benefits available 
under the various schemes of the Commerce 
Ministry and other Departments they go abroad 
and not only dabble in local politics but they 
link up with the local oligarchies and local 
businessmen and try to exploit the people 
generally. 

Therefore, unless the Government is aware of 
the misuse of joint ven-abroad—even if in the 
particular context of Nepal there has been no 
unfair practice—the unfortunate impression 
will be created in all the 
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countries that Indian joint ventures, 
particularly those indulging in unfair 
practices, go abroad in order to exploit. This 
is particularly significant in view of the 
policy statement of the Government of India. 

MR. DEPUTY CHAIRMAN: Please wind 
up. 

DR. K, MATHEW KURIAN: According 
to the Government of India's policy no 
foreign company will be allowed to indulge 
in trading opera-t'cns. This is an important 
policy pronouncement. Unfortunately, even 
this policy that foreign companies will not be 
allowed in trading operations in our country 
has been violated by the Government of 
India. Recently foreign companies have been 
allowed to enter trading operations in this 
country. Therefore, I am surprised that the 
Government have a soft corner for Indian 
trading companies which go abroad and do 
some type of mischief. Therefore, I want a 
clear and categortal statement from the 
Minister as to whether the Government, of 
India sticks to the policy statement that 
foreign capital will not be allowed to enter 
trading opera-t.'ons in this country and that 
they will take a similar attitude regarding 
Indian people going abroad for participating 
in joint ventures. 

MR. DEPUTY CHAIRMAN: How does 
ths arise from this? You have not asked any 
question pertaining to this. 

DR. K. MATHEW KURIAN: I have 
asked   two   specific  questions. 

MR. DEPUTY CHAIRMAN: The first 
question will be ruled out because it does not 
relate to this matter. 

DR. K. MATHEW KURIAN: I said 
about trading between India and Nepal . . . 

.      SHRI A. G. KULKARNI     (Maharashtra): 
It is his political philosophy. 

DR K. MATHEW KURIAN: Sir. if you 
have not understood it, I can explain it . . . 

MR. DEPUTY CHAIRMAN: I have tood you, 
Dr. Kurian. I am sorry to say that the first 
question that you asked does not relate to the 
subject-matter of the calling attention motion. 

DR. K. MATHEW KURIAN:    Why 
not? 

MR. DEPUTY CHAIRMAN: I shall not 
permit it. We cannot deviate into a discussion 
on the entire trade policy ne Government of 
India. We are d'scussing something which is 
happening in Nepal. 

DR. K. MATHEW KURIAN: There are 
loopholes and they should be plugged. 

MR. DEPUTY CHAIRMAN: Please take 
your seat. Whatever is relevant, the Minister 
will reply to. 

SHRI A. G. KULKARNI: I do not io 
understand Marx. 

DR, K. MATHEW KURIAN: Mr. 
Kulkarni, you understand the landlords of  
Maharashtra. 

MR. DEPUTY CHAIRMAN: Now, let the 
Minister answer. 

PROF. D. P. CHATTOPADHYAYA: 
Sir, we have seen reports, from time to time, 
about some unwholesome practices across the 
border. We have taken appropriate action and 
the concerned Ministry particularly has taken 
appropriate action in the matter. We have a 
joint customs group wir ch holds periodical 
meetings between them and also a joint 
statisti-c il groug. Under the Commerce 
Ministry we have recently set up a surprise 
inspection cell to see if the joint ventures that 
we have there indulge in such practices I 
would like to submit that joint ventures are 
welcome ventures by the foreign countries 
concerned. So, the uncharitable n' n a r k s  
about them are not good either for us or for 
our friends who welcome these joint ventures. 


